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In The Central Administrative Tribunal
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Respondent(s) W @ ﬂ,@‘gm XMM ﬂ/@ o
Advocate for Apphcant(s) /a//h’ 4 /@@é 67
5. % g.C. |
Advacate for Respondent(s) ' t
) | ANoacs of the Registry Date Order of the Tribunal
»ﬁ;? \7‘[2,/0 /éw@,a ‘%OPZ(’
W Send /M W 1445.98 | On the prayor of Y B.C.Pathak
% w y,v3 //‘- 93%%2; | en pehalf Cf #Mr A.Deb Roy, learned 3re
é\ C % S?z % ﬁ\ ) : t::fc:.a.(: the cast is adjourned to
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On the prayer of the learned counsel
for the parties the case is adjourned

till 8.10.99.
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On the prayer of Mr. A.Ahmed, 1earned'
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‘ Notes of the Regxstry Date | - ‘Order of the Tribunal E
P A A I Pl et -
“o 124,300 e Learned counsel Mr M. cChanda,
1 L , , L ' .. | learned counsel, prays for adjournmerit
| A T R “ - 1 on "behalf' of Mr A. Ahmed, learhed
| w0 0 o L. L gounsel for the review applicant, who is

., | unable to be present today due: to. his

| . ‘personal difficulties: .Mr A. Deb ROy,
| learned Sr. C.G.S.C. has no objection.
| - "t List on 26.4.00 for hearing.:
Al . :; - | . , . .
: SO S A _ o
. S _ ; ' 5 . Member
' i ' nkm ' f o
.1 26.4.00 Mr A. Deb Roy, learned 8.
s - . ' 1 c.6.s.c. is not present. Adjourned to
e , } ~ ';5;5}00 for hearing. o

;’%;E S“QO ﬁi-¢ - Learned Addl..” ciG.g.c. . #ri
L A T

A. Deb Roy for the petltJonaJs/rﬂﬁpnu
dents. Sri A. Ahmed - legrnéﬂ Gnﬁ”jp‘

}has  entered appearance o

of the opposité party” éﬁd“kgf
for a direction td serve a.f.coby
of the Re&iew Applicaticn '§n7:him}
. },\\ ~ |copy is 2“availalole in "B part of tha

R§505ds.i'Registfy is to serve fha

. l’ »
. copy of the Review Appllcatlon.
CE
IR IR I List it on 7.6.2000 for further
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4.7.00 for hearinge

Present :

95.9.2000 |

[-1)-08

Present: Hon'ble Mr.D.C.Verma. .

Judicial Member.

On the prayer of Mr.A.Deb Roy;

SreCeGs5.Cs case is adjourned to

Hoﬁ'ble Sri S.Biswas,Member(A).

- At the reqeest of the learned counsel

tor the respondents the case is-
adjounred to 11.7.2000. Counsei tor the
applicant is also ngt present.

List on 11.7.2000 for hearing, .

Member(A). -

Present: Hdn'ble Mr S. Biswas,
Admlnlstratlve Member

Heard Mr - A. Deb Roy, learned
counsel for the Union of India. Give

notlce to ‘the opp051te party/appllcant

'fas to why  the case w1ll not - be

reviewed.

Member(A)

Present: Hon'ble Mr Justlce D. N Chowdhury,
Vlce-Chalrman

.Mr ‘A. Deb Roy, learned Sr.’ CGSC "
prays for an -adjournment to obtain lﬂotI'U.CtIOl’lS
Prayer allowed List it for hearing on L.II. 00
Mr A. Ahmed learned - counsel for the opp031te

party is present. ¢
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: | < R.A, 6/99 (0.A. 277/98) A

> ‘
Notg of the Registry Date Order of the T;ibnnaﬁ
2,11,00 List on 3.11,00 for hearing.
o | | vf%i&ﬁiﬁﬂ%ﬁn
3e 11. 00 ) . t . .
Present: Hon'ble Mr.Justice D.N.Chou~

dhury, Vice-Chairmane.

By this Review Application the Review
P applicant has sought for review of the
judgment and order dated 12.2.1999 in
O0.A.N0Oe277 Oof 1998 passed by this
Tribunale This Tribunal directed the
respondents to pay the Special Compensa-
tory (Remote locality)Allowance to the
applicants with effect from the date of
actual posting in Manipur on or after

1.10.86 as the case may be to the
_iappiicants and to rontinue to pay the

| same SO long as the concession is

e admissible. The aforesaid order was
passed in tonférmity td the earlier
judgment and order in O.A.No.124 of 95
and 125 of 95 disosed of 24.8.95. It is _
stated that the decision of the Tribunal
in the aforesaid 0.A. have been upheld

14,/ﬁ.24”“ by the Supreme Court in Ynion of India
Lo
C%Sb 49k/%~» /W\aepL. ‘and oggggggegsinpeprasad, BeS.0 and _
i ;, Lot pg-AL3' otherg/1997; 4 sCC 189. There is no other
s g r e S| .grounds mentioned in this application.
D/M« Z/fv\ /.f?wﬁ i :
he ‘ There is no ground for review of the

order of this Tribunal. Accordingly,
‘Review.Application stands dismissed.
There will be no order as to cOstsa
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